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This is the second tiae that the applicant,

who is a retired Deputy Superintendent of Police of

the Centra! Bureau of Investigation has coae to ,thia

Tribunal challenging the disciplinary enquiry

proceedings against hia. fn His f Lrst appl icaticin,OA

2207/90 was disposed of by this Tribunal vide its

judgeaent dfe,24,9.91 with the following directions

'♦In the llgKt of the above discussion, the
application is disposed of with the directions
to the respondents to conduct the inqMiry and
pass final orders as expeditious 1y as possibi^
but in no event, later than six Honths fron

the date of comaunication of this order. We

"'t
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.jiso direct that the applicant should fully
cooperate in the conduct of the in-quiry. in
case the applicant feels aggrieved by the
final orders passed by the author 1ties
concerned, he will be at liberty to file a
fresh application in the Tribunal in
accordance with law after he has eKhausted

the reaedies available to hia under the

relevant rules. The applicant is not
entitled to any other reliefs,*^

in the present application, the applicant has

again challenged the diselpiinsry ptroeeedirige ah'ifrh

»ere directed to be coHpleted within six aonths fro*

the date of coHaunication the aforessid ludgpitip

and he has also challenged the orders of the

Disciplinary Authority dt.16/27.7.90, Appellate

Aij.thor 1fcyi Order dt. 18.9.90. He has adverted to a

wv-

nijBber of orders passed by the Enquiry Officer

day to day proceedings on ground of violation of fi.ies

of natural justice and vioiaticn of the proyisxone

Rule 14 of the CCS<CCA) Rules.

Ue have heard the learned counsel for the

applicant in detail -and gone through the docueents.

In the background aforesaid, we do nor. wish to

wiwfi

5ntervene^the disciplinary proceedings and delay it
"i,

on

technical grounds. The applicant has liberty to

challenge the outcoae of the disciplinary proceedings

to the Appellate Authority in the department and if so

advised, before a legal forum including this Tribunal

if the occasion arises. This Tribunal cannot take
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fjVfti- the funetiona ot the Enquiry Officer and

intervene in the day tu day proceedings af the

enCiinry. 5t is in the interest of. the applicant

hisself that the disciplinary proceedings are hrought

tro « CijlWnation as early as possible. The learned

counsel for the applicant stated that he hsr.

ohallensed the ofdecs of the Dlsciplinary Authority

dt.16/27.7,90 and of the Appellate Authority

dtjiS-jWiOi in OA 2207/90. If that be so, his further

challenge in this OA is barred by the prineipie p?
yeshniicata. In the above circuBstances, we see no

aer i t in the application and disaiss the seae et tne

ydjiission stage itself under Section i.9iO) of the

AdBinistrative Tribunais Act, IQSS. The appliOSht ia

' at iiberty to challenge the outcoae of the

disciplinary proceedings, if so advised, in accordance

with law at appropriate stage.
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